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A.K.Chatterjee, vc 

This is an application For additln of parties as a res-

pondents in the OR 473 of 96 which is pending. The petitioner  dur inq  

the pendency of the Case was transfered from; Purie to Calcutta and in 

such circumstances it is necessary to implead tte present contr.11in 

authority at Calcutta as party-respondent. The counsel for the respon-

dents has no objection. In such circumsbanceé we find that party proposed 

to be added is a necessary party. The proposed respondents 'as mentioned 

in paraqraph 7 of the MA be impleaded 7 , 2i party respondents by makifl 

necessary correction in the Cause title. The petitioner shall.serva 

copy of the application with all annexures on the added respondent 

who may file reply by the date fixed i.e. 19.12j97. The MA is t1i0ee+&P-0- 

disposed of. 

hl(  

PIE P1BER(A) VICE..0 HAIR MAN 


